: IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

HYDERABAD BENCH : AT HYDERABAD

0A_No,778/91, Ot. of Order:14-7-83,

C.Rama Devi
'y oAﬁPlicant
Vs,

1. The Superintendent of Pget Officeg,
Nandyal, Nandyal Mandal, Kurnool District.

2, The Ppst Master General, Kurnool,'
Kurnool Oistrict,

»

J. C.Rajeguar Reddy, ; - &9‘
Bogole, Ardhaveadu Mandal, - &
Prakasam District. i

+«+sRespondents
¥

- - - - e P,-

A
2

Counsel for the Applicant t  Shri %?la Venkateswarlu

k

.
-

Counsel for the Respondents : Shri N.,V.,Ramana for RR 1 & 2
Shri C.Suryanarayana far R3,

CORAM:
THE HON'BLE 'JUSTICE SHRI V.NEELAORI RAG : {ggﬁt;cﬁnshmam
THE HON'BLE SHRI P.T.THIRUVENGADA® : MEMBER (A) -

(Order of the Divn, Bench mm ssed by Hon'ble
Juatice Shri V.N.Rago, VC)
: : j

mm,tLWQ«muhu} Retony
The applicant was a pointaﬁﬁfs Extra Depart-

mental Branch Post Nasfei of Bogole Village when that
post fell wvacant aéltpbﬂthen EDBPM want on leave in
Octaber, 1990." Notification dt.11-4-91 has besn issued

jrd

%%\ﬁ by the Respondent No.1 calling for the applications for
>

the post of EDBPM Bogole Villags, as the reqular incume

“Hown ‘
bent resigned, the applicant herein and Respondent No.3
- L-_ N .

000020.
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and some others applied for the said post+But the appli-
cation of the applicant was rsjected on the ground that

she had not produced ¢the relevant certificates.

2, . The applicant is praying for ths follouing

two relisefs :=-

(i)to declare that the appointment
of the Respondent No.3 to the post
of EDBPM -of Bogole Village is
illegal, void and arbitrary;

#~d (ii)to direct the respondents to
continue the applicant in the said
post and to regularise her services
in the said post.

3. "It is not now in controversy that even till today
no order was issusd appointing Respandent'No;3 to the
said post. In the counter filed for Respondent Np,1 it
was stated that in view of some irregularities the selec-
tion Le—h;;;%\ravieued}and the actiégifndar:?:ado away
with ths selection, The learnsd counsel for the Respon-
dent No.3 submits that the cuncernz‘ﬁgigﬁg‘pouar to
review or to cancel tha'salactian hat was already made.
As it is not open to th;s Tribunal to grant relief in &
favour of kREx 3 respanﬁent}énd as there is no order of

appointmegt of Respondent Neo.3, it héﬂ to be dismissed

aﬁ\tha first relief on the ground that it is premature

and hence there is no need to consider as to whether

dran ~a fonns

,tha concerned authurlty ss:haefeqkfu review or cancel

the selection which is alreedy made and it is lsft open
if and when it arisas,

....3.
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Copy to:-
1. The Superintendent of Dost O0ffices, Nandyal, Nandyal Mandal,

Kurnool District,

2. The Pdst Master General; Kurnool, Kurnool District.

3. One copy to Sri. Aula Venkateswarlu, advocate, 6=3-569/1/8,
Sumajiguda, Hyd, ’

4, One copy to Sri, N.V.Ramana, Addl. CGSC, CAT, Hyd.

5. Cne copy to Sri. C.Suryanarayapa, advocate, {R-3), CAT, Hyd.

b+ Ons copy to Library, CAT, Hyd.

7. One spare copy.
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4, There is no provision for regularisation of

services in regard tﬁ t he Temporary appointmeﬁilof EDBPﬂ/vaAP’
in a lsave vacancy, Hence the applicant is not entitled

to the said relief, It is not even the case of the appli-

cant that she is going to~be-rémouad from tha temporary

post of EDBPM, Bogole Uillagé.befora a regular.incumbent

is posted. Any how it haf to be made clea:'thét the

applicant cannot be removed &ill-m—regular—incumbent~ig

TMQ%EG—GB~EDBQM1_BDQQLB—U1113—EdaﬁJ&bﬁk—'A,A PP T NP. S
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Se In the result the 0.A. in regard to the first
AR
relief i.e, in regard to declaration of appointmg’\r]t,:g:f*-T W,
oA e oz
Respondant No.3 as EDBPM &s ,illegal, void and arbitrary
0 favevmadini s

is dismlsseqi_ This 0.A. in regard to the second relief
praying for reqularisation of the temporary post is -
dismissed, Ofcourse as alraady‘obserued the applicant

cannot be removed except inaccordance with rulas e—r—'ecgni:a:-

ko
« The 0.A. is ordered accord1ngly«xu\

i neunant —
\“%°”} ® 6»”‘4 pot o L Velly.

E? order as to costs.

?.. D' m&.\_ﬁ\*‘_\-{\_
(P.T.THIRUYENGADAM) (V.NEELADRI RAD)
Member (A) Vice~-Chairman

* - %
Dated: 14th July, T£93,
Dictated in Open Court,

avl/
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COMPAREL BY
LZEFPROVED BY

TYPED BY
CHECKED EY

IN THS CLITTRAL ADMINISTRATIVE TRIBUNZL
HYDERABAD BEN CH AT HYDERABAD

THE HON'ELE MRE.JUSTICE V.NEELADRI R&C
o VICE CHEIRMAN

t

.B.CORTY ;3 MEMBER{AD)

. THE HON'BLE Mk.

HZVDRASEKHAR REDLY
MENBER(J)

THE HOM'BLE MR,T,

AND

" THE HOW'BLE MR,.P,T.TIRUVENGADZM 1M(&)

Dated 3 /4'—/7 ,/-1993

{ S
ORDER/JUDGMENT 2

Moo Zig—r/ T Ty CrivNoOg
i
7809/

0,4a.No,
: (w.n.p_s———————L
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C Dismissed
. Dismissed as withdrawn e
2 ©ismissed for default, ~

Re jected/ Ordered

Lﬂ’ﬁoxofaér as to costs.
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